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" No. 214 imphal, Thursday February 24, 1977 (Phalguna 5, 1898)

G’L)VERN}AE_NT_ OF' MANIPUR - e
SECRETARIAT : LAW DEPARTMENT
Imphal, the 24th February, 1977

Ne. 2/31/76-Act/Leg.—The following Act of the Legislature, Manipur which

received Assent of the Governor on 21-2-77 is hereby published in the Manipur
Gazette.

I. B1JOY SINGH,

Deputy Secretary (Law) to the
Government of Manipur.

" TBE MANIPUR RESERVATION CF VACANCIES IN FOSTS AND
SERVICES (FOR SCHEDULED CASTES AND SCHEDULED
TRIBES) ACT, 1976 L
(Manipur Act No. 1 of 1977) , . ST

AN
ACT

to provide for adequate representation of Scheduled Castes and Scheduled
Tribes in posts and services under the State of Manipur.

" BE it epacted by the ILegislature of Mani

pur Statein the twen
seventh year cof the Republic of India as foll ooty

OWsS i— -

I. (1) This Act may be called the Manipur Reservation of vacancies

i posts and services (for Scheduled Castes and Scheduled Tribes) Sgcor;xttégf :
Act, 1976, ‘ A )
. €2) I shall entend to the whole of State of Mahipur.
(3) It shall come into force on such date as the State G ;
. Dy Botification, appeint in that behalf. overnment,
"2. In @is' Act, ;:nIess the context otherwise requires :— - ~
S fay- ;;Prac:ibqi’_? ‘means preseribed by rules made under this Definition.
q; . . P b . ‘. ieoun !
,,,,_&_,_ I* e e B "éi-.': BTN Y
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(b) “Recruitment Year” means the financial year during whick
a recruitment i3 actually made; L

(c) “Reservation” meuns reservation of vacaancies in posts and oY
services for ths Scheduled Castes/Tribes;

2] ~p d
d) “Scheduled Castes” shall have reference to the Schedule
. Castes specified in the Coastitution (Scheduled Castes)
Order, 1950 made under Article 341 of the Constitution
of [ndia and as amended from time to time;

(e) “Scheduled Tribes” shall have reference to the Schcd.uled
Tribes specified in the Constitution (Scheduled Tribes)
Order, 1950 made under Article 342 of the Constitution
. of India and asamsaded from time to time; - -

_ (f) “Select list” means the list of candidates arranged in order «.
of precedence prepared according to the rules and orders
issued by the State Government in that behalf and adopted

by the crmpeteat authority for making appointments in 519
! respect of initial rectt. and promotion; g
- (2) “State” iacludes the Government aad the Legislature of the S "_

State of Manipur, Autonomous District Councils and al
Other local authorities within the State or under the control
of the State Government aad any Corporation in which

not less than 519 of the paid up share capital is held by
the State Government.

o

Application 3. This Act shall apply to all appointments to the posts and services
of the Act,  under the State except—

(a) those meant for conducti

ng or guiding or directing
research;

(b) those classified as scientific posts}
(c) tenure posts;

ot i e vl e

Y(d) those fill:d up on the basis of any coatract;
(e) ex-cadre posts;

(f) those which are filled up by transfer or deputation;

(g) those in purely temporary establishments, s 4
charged staff including daily- » ek as work-

rated and monthly-rated staff
] and such staff the duration of wh i Ton
. Dot extead beyond the term o of thaparement does

f office’ :
the appointment; office of the person making ‘_‘
(b) temporary appointments : ;
duration; Of less than forty-five dayg

(i) those in respect of which recruitment is made in accordance

with any provision Contained in the constitution; agq i

(G) such other posts as the 4 ; i ¢

o o : -State: - i

time to time, by order, s pccicfy ?Qvemment..my, fmq !

L

- ,
’ K

£
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‘vacancies shall be miie in -ascordinse with thy ocder of precadence

3

Provided that
as soon as after th
Legislature for 2

“be comprised

all orders made under clause (j) shall,

€y are mde, he laid before the State

_ T a total period of fourteen days which may

// 10 one or more sessions.

. - (1) Ex:ept as othsrwis ided in thi ies

“Tes . ~°PL aS..olkirwvise provided in this Act, the vicancies

“be _°§i‘;fcddfg; tgx; fcbégldultr:,d Cast%s and the Scheduled Tribes shall not
candidate; not belongi ‘

Scheduled Tribes - elonging to tie Scheduled Castes an

v e

"such(z) The reservation of vacancies in Posts and Services shall be at Determing~.

N percentage of the total number of vacancies as the State Govern- ggr"‘:egggb: :
/ment may from time to time, by order published in the official gazette to LS -}
-determine : ' served.

Provided that

(@) in the case of initial recruitment, the percentage so deter-
.mired. shall, in no case be less than the percsntage of the
persons belonging to the Scheduled Castes or the Scheduled
Tribes, as the case may be, in the total population of
the State as recorded in 1971 Census;

Provided that if there be only two vacancies, ths
roster points must be ensured after taking into account
the carry-over of the percentage of the preceding three
recruitment years; aand ‘ '

(b) save as otherwise provided "io this Act in thz case of
appointment by way of promotion, the percentage of
reservation shall be equal to the percentage as on the
1st day of April, 1976 of the employees belonging
to the Scheduled Castes or Schedule Tribes, as the case
may be, in the lower grade from which the promotion
is to be made so, however, that it shall not exceed the
percentage of the persons belonging to the Scheduled
Castes or the Scheduled Tribes in the total population
of the State. ,

5 (1) The State Government shall prescribe model rosters indi- i
‘cating the number of vacamcies to be reserved for the Scheduled Prescription:

-Castes and the Scheduled Tribes and the number to be left unreserved. R.fr &*‘:;im 3

, 2) ‘The appointidg authorities shall maintain rosters in the preé- i | |
-cribed form. ' ' _ ; : :

“(3) The rosters shall be -consulted for 'ascér.tainin_g the number
of :reserved vacaneies but ths -appointm:nts against the resarved

of ‘Scheduled Caste- and Scheduled Tribe candidates' as showa in ths
select list. » : s ST ; - ¢

¢
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“Process o
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4 )
. — shall be exchanged
. neancies in A ointments bes in the gvent of
6. The reserved vacanc Scheduled TI1 nunities, but

between the Scheduled Castes 2 o respective €0 | continue to
non-availability of candidates ‘)T'cular commuth,Sba
rti

\ . /ears an
the vacancies resorved for & pa for tWO remuxtm§nt' 3 csorved
be reseryed for that com ”‘“y-on.'y girntmcnt in vartlcu,a‘,r ghall be:
if candida(es are not aydilable for app flled DY exchange .

foq i d 0 munit
vacanciey in the third-year, tho yancancy s lar com y

. . particu
treated ay reserveg”for the candidates of that P
who are nctuia—lyhppoimed.

f capdidates either
7. If, in any recruitment y

C ” ap the num}zer"
frem Scteduled Castes cr Scheduled Trites licif:;géh of reservation
of vacanciesfreserved for them even aﬁcrfed Trikes, (ke remaining:
tetween the “Scheduled Castes 2rnd Schedule - iates after dereserving
vacancies|mway to flled up by geperal candl '?c Icies so cereserved
the vacagcies ip the prescnbed narcer, tut ke va : of reciuitment.
may te carried foiward to sutsequent three years

Provided thzt such carry forward sheuld also be permltiéerd ﬁ;
respect of vacancies fo derescrved in prececing thrce years PT.
enforcement of this Act.

“~Frovided furtber that in the years following the recruitment
years 1ikLe mncroal reserved vzcarcies togetber with the vacancies
carried fciward shall not exceed fifty percent of the total numter of va-
czpcies cf tke year in which recruitment is mace and the excess
cver fifty Ter cent of reserved vacancies shall be carried forwerd
to suksequeni years of recruitment.

8. For ‘initial appointment:— P!

(@) the upper age-limit prescibed for recruitment shall be-
* increased by five years;

(b) fees prescribed for admission into any compet

mipati i i itive exa-
ination or inierview for recruitm
ent shall be
to ome fourth; reduced

(c) the Scheduled Caste and the Scteduled Tri -
€ ) i “Tribe ca
shall be paid travelling allowance to attendecg;?dld-ayes‘
recrqltment eXamicatlon or interview by Manipu ]‘:Ie)m“fe
Service Commissicn at such rate as may be I;I;é:it:l;&
< v

9. (1) For recruitment,sz&ough Empl '
;_equlssig:(xil lsc(:int to the E.thhange, the nupm%}g]egft' VE;K:rllla.nge i the.
or Scheduled Castes amd Scheduled Tribes shall b i ea
the total number of ydcancies. © specified against.

e advertisement he i
01 vacageies reserved for Scheduled sball specify the
the total number of vacancies Cgste : e umbes
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be: écx)higgetgc?fgukd Caste and Scheduled Tribe candidates shall
% T o .Oxtent of the reserved vacancies if they possess the
ming qualifications required fer the posts or services.

A Provided that the ass ma

,; for tk e Scheduleg Tribe l:md Schr:(ds
May be relaxed by the Siate Go

Provided further that in the case of reserved vacancies in mon K

Yechnical and quasi-technical Class 111 znd the Class 1V posts the
Scheduled Tribe and Scheduled Caste candidates who fulfil the pres. .
i tribed educational qualification but have failed the prescribed test may -
1 be recruited cn probation against the remaining reserved vacancies -

j Subject to passing the prescribed in service training course within

, in all the recruitment examinations,
uled Caste candioates,in the aggregate
vernment or M.P.S.C.

the period of probatjon.

' (4) If the required numter of Scheduled Caste and Scheduled
" Tribe candidates are not available for filling up the reserved vacancies,
| a fresh recruitment may be made only from candidates belonging to the
f@ l Bcheduled Castes or the Sc heduled 17ibes, as the case may te for filling
up the remaining reserved vacancies. .

(5) 1f tbe required pumber of candidates belonging to the Sche-
! duled Caste or tte Scheduled Trites are still not available or if the
' aumber of such candidates is less than the number of reserved vacancies,
the vacancies which remain unfilled shall be filled by general candi-
dates in accordance with procedure laid down in sections 6 and 7.

10. (1) Where promotion is to be made on the basis of seniority  Promotion
| subject to fitness, the Scheduled Caste and Scheduled Tribe Officers - onthe basis

‘ shall te promoted to the next higher posts or grade against reserved  ©of semiority,
; vacancies provided they poses the If

T ! mimum qualifications and experience
gequired for such promotion.

(2) The number of reserved vacancies shall be determined on the
basis of the reserved points show

il n in the roster maintained under

: o 5.

z * 75:/ /

; 11. Where promotion is to be made on the basis of selection and  Promotion
the element of direct recruitment does not exceed fifty per cent, the on selection,
procedure for filling up of the reserved vacancies sha € as ma’y be
Preseribed and the number of reserved vacancies will be determined

on the basis of the reserved points shown in the roster maintained under
zection 5. :

12. Where selection isto be made from different serv; Selecti
iti ipti . ervic election
TecrTuting or appointing authority sh services the

g ] all select Scheduled Cast from diffe~
Scheduled Tribe candidates to t_hg extent of the reserved quota, groeviﬁgg rent services,

Reservation

m "
confirmation,
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) . Govern=
fe;‘é‘ﬁ?lof 1. (1) Every appointing authority shall furaish to t;‘;ﬁts by the
-appoint- ment 1n.the prescribed manner aa annual report on appota 24 maiatain
ments, end of the month of July of the succeeding financial year 2
. Such  other records as may be prescribed. . ' -
() Any Oficer authorised by the State Governmznt 1 th_ai‘:}:‘i?;o-
may inspect any recard or documents and require the appolnting ot
rlty tO p[‘oduce the roster and other regordsrelaﬂﬂg tO appOlﬂtva
made by hjm which are maintained by his Office.
(3) It shall be the duty of the appointing aPﬂ?OFiW to pmgg({? .
such records and documsnts, furnish such information and affor a'd :
such assistance and failities as may be necsssary for the a:t'oresal
purpose. S
Responsibi- 15. TIneach Department of the Government, the Head of Depart-
'l‘l)tfy Bigssads ment shall be spscially responsible for :— -
() ensuring proper implementation of the provisions of thig -
Act and rule made thereunder;
(b) ensuring compliance by the subordinate authorities;
(c) ensuring timely submission of" returns;
3 (d) . conducting annual inspection of roster and such other
R d ay b cribed; -
4R records as may be prescribed; .
‘w:"' {e) ensuring necessary assistance to the Tribal Welfare Depart-
- » ment and the Hill Commissioner in the iavestigatioa of

4 53 /,/ N complaints recsived from organisations or individuals

LS4 : belonging to the Scheduled Castes and Scheduled Tribes.
‘Standing 16. (1) There shall be a Standing Committee consisting of the
Committee.  following members, namely :— e ’

(@) Minister in charge of Tribal Welfare ~ — Chairman.
»} (b) Chief Secretary — Mombes.
‘\{1}}‘, (c) Two M.L.As. belonging to Scheduled _ !
NS AL Castes and/or Scheduled Tribes to be _
(/7 \_,vg?'f,/ nominated by the State Government.  — Momber.
(d) Secretary (TW). — Member
Secretary.

) & Provided that on issue of a proclamation uader Article 356 of the
]. nh o Constitution of India, the composition of thé Committee may be altered
/ N by the State Government. to such extent as they deem fit. : :

;’-- \/—\_,- .. ' .
Function of 17. The Standing Committee shall perform the following fiunctions;
the Standing namely :(— _ - S %
Committee. : '

(a) review of the implementation of the pljovisions_‘of this Act
+ ‘and'the rules made thereunder, twics in a financial years

(bj ' suggesting measures for the removal of difficulties in sitchs
implementation or for the improvement thereof; and

o et b 17 e 7l e st

.,
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(©) :_uch other functions as ths
- Hme to time, assign to the commijttee,

(d) an order issyed by the State

f}(lJﬁ) ihal.l lbe' P13_~ced beforc the Standing Committee, when
egislature is not in session, Such order shall later

be placed before the Sta i i ith’
b te Degisl
the provice clauss 3(iy S13 a‘ture 10 accordance with

18. The State Gove i -

- . roment shall prepare an anaual report on th

- . port on the
orking of this Act and lay the samz before the Legislative Assembly

fora period of o o of the
= not less than ff i . 83si
‘ ; ial S . cc.cu. days in the Badget Session of t

————

~ 19,
‘n}.ake rul

Goverament under Clauss

(1) The State Government may, after previous publication
©S to carry out all or any of the purposes of this Act.

| gub ;"'\” - (2) In particular and without prejudice to the generality of the

foregoing powers, they may make rules in respsct of all matters
J-expressly required or allowed by this Act to be prescribed.

(3) All rules made under this Act shall, as soon as may be after

they are mide, be laid before the State Legislature for a total pariod of

“fourteen days which miy bz comorised in one or more sessions and, if

- during the said period, ths State Lezislature: makes modifications, if

aay, therein the ruales shall thzreafter have effect only in. such modified

“form, so however, that such modifications shall be without prajudice to
“the validity of anything previously done under the rules.

20. The provisions of this Act shall have .effect notwithstanding

anything to the contrary in anyother law or in any rule, order or
Tesolution made by the State Government.

State Governm ent may, from

Annual
report to bez
laid before

Legislative
Assembly.

Power to
make ‘Rulesg

. <fectof ther
Act.

P

5 .Rc-pri-nted- at the Directorate of Ptg. & Sty. Manipur/1000-%24-2-1977,
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